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Vtllisatfoo of fUDds aDder DPAP 
States 

1430. SHRI MULLAPPAf,LY 
RAMACHANDRAN: Will the Minister of 
AGRICULTURE be pleased (0 slate: 

(a) tb e steps taken by tbe Uniob 
Government to monitor and ensure fun 
utiJi!atioD of funds allocated under the 
Drought Pro~e Area Programme to various 
States; 

(b) wbether a,~y sum wac: allocated to 
the State of KeraJa dUring 1985-86 for 
drouLht relief measures; and 

(c) if so, the details of the amnunt 
advanced and spent by tt-a State? 

THE MINISTER OF STATE IN THB 
DEPAR.TMENT OF RURAL DEVELOP. 
MENT (SHRI RAMANANDYADAV) : (a) 
Tbe Drought Pro"e Areas Programme 
(DPAP) is a Centrally Sponsored Scheme 
on '0 % sbaring basis between the Central 
Oovernmrnt and tho States concerned. For 
monitoring of physical achievements and 
financial proll'ess made undpr tbe pro-
Iramme, monthly, quarterly and sis 
monthly reports have been prescribed wbich 
are required to be sent by DRDAsfState 
Governments. These report. as well as 
obiervatioDS ll'ade by Central Government 
officers during field vhits toaether wIth 
Audit reports, fund utilisation certificate., 
Ipeelal report. (. bta ined from State 
Governments as and when felt necessary 
and discussion witb State Government 
officers, form the basis of periodical 
reviews of the performance of prolramme 
In States. If tbe pace of implementation 
of prOJramme il not found to be satia-
factory, the State Governments are reques-
ted to tako corloctiYe action. R.elease of 
furtber instalments of CentrAl assistance is 
withheld if the utilisatioD of available fuDda 
b, the Stale Gov,rnmepts i, found to be 
peor. 

72.34 
(Lakh Manda,s) 

77.62 
(Lakh Mandays) 

3039 
(Ng. of beneficiaries) 

(b) and (c) The State of Kerala is Dot 
covered by D.P.A.P. 

Utilization of fonds M ,-snt f6r Flood 
Relief in KeraJ. 

1431. SHRI MULLAPP ALLY 
RAMACHANDRAN: Will the Minister of 
AGRICULTURE be pleased to state : 

(.1) tbe funds alJotted to Kera la durio. 
1985.86 for flood relief; 

(b) whether the Union GovernmeDt 
have monitored and asked for timely 
repo;-ts from the State Government about 
the utilisation of tbe laid funds; 

(c) whether any complaint/allegation 
has been received by Union Government 
about diversion of funds; aDd 

(d) whether Government are satisfied 
with the otiltzatioR of flood relief funds by 
the State? 

THB MINISTER OF STATE l!-J THB 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION (SHRI YOGENDRA 
MAKW ANA) : (8) A total ceiliq of 
expenditure of Rs. 134.79 crons was 
sanctio::led to the Government of K.erala 
during 1985-8~ for flood reJief. 

(b) to (d) The Government 01 Keral. 
was requir ed to furnish periodical rett JDS 

of expenditure apiast this laactioD. The 
reports received flom tLe State Govern-
ment of Kerala do not Indicat. an, 
di fersion of funds. 

Asslst __ e to Stites f. ..... 
relief 

1432. SHItI SlUBAUAV 
PANIGRAHI : Will the Mhulter 01 
AOBICULTU.RB be plcutd to atato ; 




